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Misleading Claims about the Quality
of Tyres

6062. SHRI R.P. SARANGI
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Starred
Question No. 307 on 14 December,
1983 regarding misleading  claims
about the quality of tyres and state :

(a) the steps taken to bring
specific legislation to deal with
dcceptive and misleading avertisements
by the trade and industry; and

(b) the specific recommendations
or steps that are under consideration
of Government ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL)
(a) and (b) The MRTP (Amendment)
Bill, 1983, now awaiting passage-in

CHAITRA 14, 1906 (SAKA)
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Parliament, proposes suitable amend-
ments in the M.R.T.P. Act, 1969 so
as to regulate certain well known
unfair trade practices like false and
misleading advertisements, bargain
and switch selling, conducting
promotional contests, hoarding and
destiuction of goods etc.

Amendment to Industrial Disputes Act

6063. SHRI SUNIL MAITRA :
Will the Minister of LABOUR AND
REHABILITATION be plecased to
state when Government are going to
introduce amendments to the Industrial
Disputes Act to remove the lcgal
loopholes that have enabled the
employees to challenge in Court the
provisions relating to the prevention
of closures of industrial units ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : The section relating to closure
has been redefined by the Industrial
Disputes (Amendment) Act, 1982. The

Act will come into effect from the
date to be notified in the official
Gazette.
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